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REPORT AND ORDER RE. CASE OF M/s.

TaTa ENGINEERING AND LOCOMOTIVE

‘Co. Ltp.,, BomBay UNDER MRTP AcrT,

1969, anp CompaNIES (TEMPORARY

RESTRICTIONS ON DiIvipENDs) RuULES,
1974

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): 1 beg to lay on
the Table—

1. A copy of the Report (Hindi
version) of the Monopolies
and Restrictive Trade Prac-
tices Commission under sec-
tion 21 (3) (b) of the Mcno-
plies and Restrictive Trade
Practices Act, 1969, in the
case of Messrs Tata Engi-
neering and Locomotive Com-
pany Limited, Bombay and
the Order dated the 30th
June. 1972 of the Central Go-
vernment thereon, under sec-
tion 62 of the said Act.
[Placed in Library. See No.
LT-8711/74].

2. A copy of the Companies
(Temporary Restrictions on
Dividends) Rules, 1974
(Hindi and English versions)
published in Notification No.
S.0. 3126 in Gazette of India
dated the 30th November,
1974, under sub-section (2)
of section 12 of the Com-
panies (Temporary Restric-
tions on Dividends) Act, 1974.
[Placed in Library. See No.
LT-8712/741.

12.53 hrs.

PERSONAL EXPLANATION BY
MINISTER

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): Mr.
Speaker, Sir, while speaking on the
Conservation of Foreign Exchange
and Prevention of Smuggling Activi-
ties Bill, Shri Atal Behari Vajpayee
said in the House on 3rd December,
1974 that I had given a certificate to
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Shri Krishna Budha Gawde, who has
been detained under MISA. I have
since verified the factual position. I
find that after the Parliamentary
elections in 1971 I gave certificates
to a large number of my workers,
including Shri Gawde. This certifi-
cate was not based on my personal
knowledge of all the activities of
these workers. Nor was it a general
certificate of good conduct. It speci-
fically related to the work done by
Shri Gawde in my election campaign.
This cannot in any way be construed
either as implying knowledge on my
part that Shri Gawde was involved
in unicwful and antisocial activities
such as smuggling c¢r :ny , conZlona-
tion of the same.

SHRI JYOTIRMOY BCSU (Dia-
mond Harbour): Arising out of
this, in a Bombay daily, the Free
Press Journal of 6th December it
has come out....

MR. SPEAKER: No discussion on
a personal explanation.

SHRI SHYAMNANDAN MISHRA:
(Begusarai) It is very clear now

that smugglers work for them in the
elec&on.

SHRI H. N. MUKHERJEE (Cal-
cutta—North-East): May I make a
submission? Sir, I do not intervene
gratuitously and I hope the House
will permit it. The Minister has just
now given a statement ‘which astounds

me becausge. . . . {(Interruptions),
MR. SPEAKER: Order, please.
You cannot discuss the statement.

Mr. Vajpayee had raised it and the
Minister has made the statement.

SHRI H N. MUKHERJEE: The
question of propriety in regard to the
conduct of Members of the House,
particularly Ministers of the Govern-
ment, arises on account of the Min-
ister having divulged that he is appa-
rently in the habit of giving testi-
monials to people on. the ground of
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[Shri H N. Muokherjee]

their having worked for his election
(Interruptions).

MR. SPEAKER: No please.

SHRI H N MUKHERJEE: Do I
take it that the tegtimonials of good
conduct are given by them without
acquainting themselves with the facts
of the case® (Interruptions) This is
a very serious matter We are con-
cermred with Tulmohan Ram, Goenka
and, heaven knows, others. But ]l am
concerned with Mr. Gokhale alsu....
(Interruptions).

SHRI MADHU LIMAYE (Raja-
pur) It 13 misdemeanour, gross mis-
conduct. Has he not lowered the
digmty of the House? You send it to
the Prnivileges Committee (Interrup-

tions)
SHRI JYOTIORMOY BOSU:*

MR, SPEAKER: Order, order,
This will not go on record.

It 15 beimng done every day. No
businems is bemg conducted.

st wy feed :  weow wEvew,
oA ey & WY § WY
g ¥ 7w g faw fedx
¥ ? v ooy wm fanwrw
»

"

b 2 g

L4

qTIR wEET ;A g o A
Bifsd

About the Sick Textiles Bill that
took up yesterday, I started from
Clause 2 and the amendments thereon,
I feel. we could not hear anything .

SHRI SAYAMNANDAN MISHRA;
Before you proceed to that, would It
not be your pleasure to ask the hon
Minmter ¢o withdraw all the certifi-
cates from dther smugglérs fo whom
he might hatle given? (Interruptions).
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oft ooy Ty : e wgm, W
W ot feeft frfiree Y Q) afefete
fel g1, &t sy Iy wfgd fe & S
Cre HETIL S|

SHRI JYOTIRMOY BOSU.*

MR SPAKER Order, please. You
go on non-stop 1 am not allowing
you Nothing of what he says will go
on record

Now, about these Clauses, as we
could mot hear anythmg yesterday, we
will start again from Clause 2 after

lunch
May God bless you with some peace'
We now adjourn for lunch to re-
assemble at 2 O'Clock.
1300 hrs.

The Lok Sabha adjourned for Lunch
t:l Fourteen of the Clock,

The Lok Sabha reassembled after
Lunch at four minutes past Fourteen
of the Clock

{Mr. DxrPuTY-SrEARER in the Chatr],

it wy fen (whet) : wenw
nen, xo % wowr gEmE ¥4
agr § 1 & wowr qafed gee
27 g g fe ww 4o goeT o
i fadg ow w9 awmg & sEw
g wrere guT wre §5 aawr gt & 1
't grEr 58 wat o fag §9 g9
qERAT AT ... . (SHEETH) L, L,

o gafhve & wom wEeT § 0
50 firsr qgh FwweT & LTiT wEE
Hogarr i fifw oo wo ki Qe
Tag ¥ wew g g sh sk
i v aol e ¥amdy . .

oW Wl : wiox W6 Aifee
afy e § o

dak -
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ot wy fomi : &% for §

MR. DEPUTY-SPEAKER: Let us
go on with the business. I have read
thdt news also.

SHRI MADHU LIMAYE: You have
not read the notice,

MR. DEPUTY-SPEAKER:
read that piece of news,

I have

oft wy fowd @ o qv A fe
smartva & 1 % ow €% faaz ¥ =W
FET |

qav qg fody & fr &M WA
AT & AW dv AT A1 fadiH ®
faaHT Frfe, a2 A & | A § GO
grqfers QA F AU 757
o AR &1 T g @ e gek
T TA ATHAT GATH S wE gD
wfadl 7 @ AT AT P w9
W1, BiT AYew E7 dM erey Ay
& ug ArAAT AT §, AA afwar ¥
i og warr qar g fw AT mfew
frarerdts &, M war gy wrfimyg
"k WY gk v ¥ & 9o
761 § f 2ar whr @ At www €
g gray fn fagq 30 g w1 ww
frar & fwag st 1 g ®iX
Tar g et ? & wwpar g e
AR AN A R AR WG ...

. (weem) L

T X% HEET ¥ T¢ S STAg g,
IFmHTO Y ST M T AT E A @
B? ..., (cowwer) ......
Taidm R E @R ?

i

]
JR DEPUTYSPEAKER: I waunt
get on with the business. But, if
1 Metibers provoké each other, it

omes very difficult. He hag made
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a point and bas sat down and you
want lo provoke him?

SHRI MADHU LIMAYE: I do not
need any provokation. Without pro-
vocation 1 can speak.

SHRI HARI KISHORE SINGH
(Pupri) About that we have no doubt.

SHRI S§. M. MANERJEE (Kanpur):
Thousands of umiversity students from
all over the country have come 1o
Delhi and they are demonstrating
betore the Parllament in the Boat
Club as a protest against the rising
prices, hoarding and black-marketing,
One of their demands is that the Par-
liament should reduce the age from
21 years to 18 years for voting pur-
poses The demonstiration 15 also
aimed to defend democracy against
the attempts by some of the reac-
tionary elements to sabotage and
subvert democracy. 1 would only re-
quest you that either you meet their
delegation or ask the Prime Mmister
to go and address the youth rally
because we do want justice.

SHR! VAYALAR RAVI (Chiray-
nkil): This is a matter on which
we are persisting to get a statement
from the hon. Home Minister, re-
garding the conduct of a Member
of the House itself.....

MR. DEPUTY-SPEAKER: That
was raised in the morning.

It you keep on raising points of
order, it is very difficult.

SHRI VAYALAR RAVI: I am
not raising T raised it earlier about
one Shri Ram Nath Goenka who
was charged with forgery. We
were expecting a statement from
the Home Minisber but so far no
statement has come whether this
person is an hon. Member of this
hon. House or some other gentle-
man.

SHR1I XK. P, UNNIKRISHNAN
rose.
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MR. DEPUTY-SPEAKER:
«do you want?

What

SHRI K. P. UNNIKRISHNAN
(Badagara): Will you please direct
the Home Minister to make a state-
.ment wbether it is a fact or not?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAM-
.ATAH): I request that we may
take up item No, 7 now. They are
‘a]]l agreeable.

MR. DEPUTY-SPEAKER: Now
‘before we take up the business on
the order paper I have a small ver-
bal request from the Minister of
Parliamentary Affairs and that is
to vary the order in a small respect.
We are now on ‘item No. 6. If we
look at item No. 7, there is another
Bill, His request is that we may
interchange; we may take up item
"7 now and item 6 later.

SHRI K. RAGHU RAMAIAH:
"They all agree.

- MR. DEPUTY-SPEAKER: How
‘can they agree without understand-
‘ing? This is a small Bill.

SHRI SEZHIYAN (Kumbakonam):
"Regarding small coins.

MR. DEPUTY-SPEAKER: Why
don’t Members have patience? I
must put it to you for your consent
and you may give your consent. So
far as this Small Coins Bill is con-~
«cerned they have stipulated a period
of 3 years. This period of three
years expires tomorrow. It is only
to remove that bar, so that this—
Act may continue, that they want
it to be passed today. If you agree
‘we will take this up now. .

SHRI D.
‘ganj):

N. TIWARY (Gopal-
We have no objection.

MR. DEPUTY-SPEAKER: The
"hon. Minister.
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SMALL COINS (OFFENCES)
AMENDMENT BILL

THE DEPUTY MINISTER IN
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI):

Mr. Deputy-Speaker, Sir, I am
thankful to the hon. Minister tor
Parliamentary Affairs and to the lea-
ders of the opposition and other hon.
Members for having agreed to take
up this Bill. This is to be passed
urgently and I am thankful for per-
miting me to bring it just now.

I beg to move:

“That the Bill to amend the
Small Coins (Offences) Act, 1971,
as passed hy Rajya Sabha be aken
into consideration.”

The objective of the Bill is that
the Small Coins (Offences) Act,
1971 may be made permanent in-
stead of being a temporary ore as
at present.

In June, 1970 and beginning of
1971, there were serious complaints
of shortages of small coins, mainly
due to melting of small coins and
hoarding them for purposes of melt-
ing as their metallic values had
risen beyond their face wvalues. In
order to prevent the melting or des-
truction of small coins. of hoarding

of small coins for the purpose of
melting or destruction thereof, the
Small Coins (Offences) Act, 1971

was enacted on the 11th December,
1971. Government also took various
steps to increase the production of
small coins in the Mints and these
steps have contributed to a large ex-
tent in easing the shortage of small
coins. Action wag taken to change
the metallic content of these small
denomination coins from cupro-nickel
to aluminium magnesium. As a re-
sult, reports of melting of coins have
considerably - come down. Since the




